IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

*® %
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1. The Director,
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2-A, Magn Simch Read,

New Delhi-11, ] | .. Ressendents.
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Ceursel for the seplicants t Mr.C,Surysnarayana
Ceunszl fer the reswendents : Mr.K.Bhamkara-Rao.&pél.cssc.
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THE HON'BLE SHRI R. RANCARAJAN : MEMBER (ADMN,)

THE HCN'BLE SHRI B.S5.JAl PARAMESHWAR : MEMBER (JUDL.)

»




-?=
CRDER

ORAL CRDER (PER HCN'BLE SHRI R, RANGARAJAN :MEMBER (ADMN.)

Heard Mr,C,BSuryanaraysna, learned eeunsel fer the

seplicents and Mr K,Bhaskera Rae, lezrned ceunsgel fer the r~spendents,

2 ' There are 3 éyplicants in this OA. The first twe =
applicants while werking as UDC en adhec basis were appeinted te
the west of UDC in the scale ef pay ef R,1200-2040/~ by sremetien
sn regular basiséizda temperary capatity ir the ressendent
erganisatien at Hyéerabaéﬂﬁrem %-8.€2 vide order Neo,A.32016/5/90-
Estt, dated 2-2+92 (Appexure-12 te the OA)., The third apelicasut
was alse gimilerly Fram&teé vide erder Ne,A,32016/5/%0-Estt. dated
12-10-82 (Appexure-13 e the Ca). 2All the three spmlicants were
reverte@ by the imsugned sréer Ne,A,32016/5/90-Estt, dated 31-12-93
(Annexufa-lz te the OA)., The resresentatien ef Mr.K,Maheréer gecend
. applicant ir this CA was dispesed ef by erder Ne,32016/5/%0-Estt,
Gated 31-3-24 (Anpexure-18 *te the 6&) that the 3 temporary pests

ef UDC (1881 Census pests) have ceased te be in existence zfter

31-12-83 zp€ hence he wase reverted.

3, ~ This Oa is filed te set pside the impugned erdaers
Ne.A,32016/5/90~Estt.dt, 31-12~93 ané erders ef even Ne, 12-1~%4 gne
Ns.AFBZOlé/S/QO;EEtt.lét. 31-3-94 (Annexurs-14, 15 and 18 te tha 03)

ir the light ef the R-28 letter Ne.2/5/B8-RG(A&,I1I)(Vel,II} dated
97-11-85 (Enmexurc‘-l'?! te the OA) whersby the president has Fanctione®
te the centiruetien ef these weste of the 1015 temperary rosts

creatad in commectien with the 1981 gencus, which are eccusied, for

trh= pearied uste 31st Deg,, 1995 sud fer a censequential directien

that +he gpwlicants are centimulmg as UDC frem the date ef their

reversien and back wages fer that seried they are shewn as reverted,
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4, The mair cententien of‘the ay;ljcangf iE;this OA is
that the UDC weste ungsr the regpenéents ﬂfganisatiea,aﬁ Hyéerabeeé
ﬁumberinq ﬁgkthree is $t1ll centimuirg,ard: hence théﬁqﬁgéﬁibn of
reverting them dees net arisge, The lecal office Iédress=¢ & letter
te their Heag Cffice at New Delhi by letter We,A.11011/1/%3-Estt.
Dated 12-1-24 (Appexure-15 te the OA) asking fer clarificatien
whether the 3 wests of UDC trancsferred te the Hvderabad effice are
.im existence beyeond 31-12-23, The applicants alse submit that the
wasts resertmd te have been sancfioneé by the erder No.z/S/BS-RG'
(AG.II) (Vel.IT) Gatag 27-11-95 (Annexure-1® te the OA) beyend
31—12—93£;fthout any break., Hencs, the gwplicante are entitled te

be centinued ss UDC evenr beyend 31-12-23 witheut reversisn,

5. A remly has been filed in this Ca, The enly peint

te b= cencsidered in this OA is whether-kkﬁgg xrx 3 wests ef UDC

are avallable faer centinuing the aewelicants s UDC evern beyvend
legrned ceupsel feor the

31-12-93, The/spwlicanta preduced a burch ef letters chewing

the sanctiensd strength, werking strength ané e=rmanent strength

of the Directer ef Census Operatien, A, F,, Hyderaiad right frem

1979 enwards. Based an that he smgmits that the pests are still

continuing, But te eur satisfsction he coulé net wreduce number ef

sanctiened wests werking strength etc., after 31~-12-23. The

availability ef the pests earlier te 31-12~93 jig of pe“gfgéqqﬁegEE;Thu

UDC Pests meet be available zfter 31-12-%3 te accemmedate the |

applicants as UDC. Unless such a recerd is shewn it is very @ifficul

te grant apy relief te the awelicants herein,

6, The learnedreeunael fer the reswendents submitted that

the 3 temperary pests ef UDC transferred te thdbffiee of the Directer

of Censucs Oparatien, A.P., vide letter Ne,27/1/%0-RG(Ad-1I) dated
11-1-81 were created in Genrvectien with the 1981 cersus werk and were

sbeliche@ subsequently aleng with all ether 1%81 gensus wests w.e,f.,
L
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31-12-93, Therefers, the questien ef continustien ef these pests

beyepd 31-12-93 dees net arise, The lasrned ceupsel fer the

g submit thet this 18 in rewly te the letter dated

jecants submits that tha

respendent
12-1-9%4, The lesrned geunsel fer the assl

reference menticned in the letter Ne.27/4/%6-Ad. 1V dated 10-4-%6

wn
js entirely éifferent and it,ne wWay indicstes that the letter gatnd

10-4~-®€ is remply 6 R-1's letter dateé 12-1-¢4 &f the respendent

srgarisatien at Hyderabasé. Hepce, thig lstier dated 10~ 4-2¢6 is net

gn answer te the letter dsted 12-1-94 ané he exphasishthat threes peste

ef UDCs are still eentinuing. Hence, sgainat these pesis the

applicants gheulé be premeted anéd 1s shewn @83 ceptinuing beyené

31"1?""93 .

7. The whelé ilssue invelves im regard te the preser
svailability of UDCS in the effice &f the Directer ef Censug Ogeratien=—

A_p,, Hvéerabad, There is ne need te presum® any meterial te arrive

at the tatal sandtiennd gtrangth., The tetel sanctiened stremgth of

UNC sests temmerary, wermanent and Werk chagrged pests are available

en the basis of the sanctiened gtrength éecuments available with

+the recswencent effice, Hance, thay sheuld examine the avallability

ef the pests a= em 1-1-94 gné sme the pumber of UDC weats aveilable
“en that ¢ate of permamenrt, temperary and werk charged, 1If it is 3
tampaerary er werk charged mests then the recpendents sheuld examipe
whether these scsts are te be filled er met en the basis of the
work lead. If they cems te the cenclusien that gests are avallakl
spd there i nasd teé fil) up these pests due te work lesd then
the aemlicants shaulé be givea the premetien frem 1%&-94 till the

~

b ¢
pests are available er +ill their premetien is Q::; sgaipst the
|
permanent UDC pests., In eréar te gssist the respendent erganisat
211 the three aswlicants sheuld submit & Jetailed remresentatien

the besis #f the material availzble with them te R-1 in this
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emaneétimn. If such & reersgeptatlien is regeived R-1 sheuld
axamine the igssue Jeneve as s#bz2ervad abeve and reely the applieaaté '
suitably ep the basiSFf the gecuments in regard tc the évailability
of pests, Time for cempliance is twe menths frem the date of

receint of & cap? of the rewresentatien frem the applica@?@jhareim.

., With the abeve direetiem, the OA is dispesed ef,

He cemts,

é&%; 4 un;,gAaﬁﬁEEQQ;;:/
E%é )

{R. RANGARAJAN)

MEMERR (JUDL. MEMBER ( ADMN. )

/\/)’qfl

Dated : The 17th Auqust,_L3es. ﬁm!@ \
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Copy to:

1.

2e

" Ong duplicate copy.

The Director, Census Operations, ﬁ;P.;
6-3-643, Fiaweer Housg, ., -
Somajiguda, Hyderabad,

The Registrar General of India, 2-A,
Mansingh Road, New Delhi,

One copy to Mr;ﬂ.Sufy&naréyana;ﬂdumcata,
' One eopy to Mr.K.Bhaskara Reo ,Adol,CoSC,

"~ One copy to G;ﬁ(ﬁ},CﬁT,Hydaxabad:

YLKR

CAT,Hyderabad .

“aT,Hyderabad,
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CHECZKED 3Y

CoHPARED 3Y APPRIVED BY

-

I THE CENTR L ADWI?‘lISTRﬁlTIUE TRIDUNAL
HYDERABAD CLHCH HYDERP. 250

THE HCH'GLE SHRD R.RANGARAJAN ; M(A)
© AND

= HON'OLE SHRI B.S5.JAI PAR-MESHIAR ¢
Mm(3)

DATED: J%J%!Q@

JR0ZR/JUDGHMENT

M.A/R.N/CIP, W0

CADERED/RES






